














(Through Cisco Webex Video Conferencing)

Eresh suit for declaration, permanent and mandatory injunction

received by way of assignment and has been put before the undersigned

by the Filing Section (West), Tis Hazari Courts, Delhi, which was received

through e-mail on the dedicated e-mail 1D of the court.

10.06.2020 (11:45 AM to 12:15 PM)

present:  Sh. Vikas Manchanda, Ld. counsel for the plaintiff.
[Mob. No. of Ld. Counsel: 9818199725
E-mail ID: uikasmanthandaés@gmaﬂ.cuml

-sunpurting'-documents;

| have perused the entire plaint and the
ntiff under Order 39 Rule

Arguments on the application of the plai
1 and 2 r/w Section 151 CPC heard.

No ground is made out for grant of ad-interim
ummons of the suit and notice “af'thg'praseﬁf a

ex-parte injunction.

Issue s pplication to

all the defendants.
Ld. Counsel for the plaintiff submits that he shall get all the

defendants served through e-mail as well as through Whatsapp.
in view of the said submissions, let all the defendants be served
electronic modes ie. ema, Whatsapp, SMS etc. for




The plaintiff is directed to file his afﬂdavit regarding service upon
the defendants, including the manner in which the defendants have heen

served, before the Judicial Branch (West), Tis Hazari Courts, Delhi through
‘email before the next date.

A copy of this order be sent to the Ld. counsel for the plaintiff by the
Filing Section (West), Tis Hazari Courts, Delhi thruugh email and the same
also be uploaded on the court website.

The duly signed original order be sent to the Filing Section (West),
Tis Hazari Courts, Delhi. .

‘The plaintiff is directed to file the complete paper book i.e. the
_,Plﬁ?lﬁ m qitsﬂr documents within 15 ¢




